
 हा.  Mespagies  frome  R.  5.

 Amendment)  Regulations,  1972,
 published  in  Notification  No.  S.R.0.
 19  in  Gasette  of  India  dated  the
 Sth  July,  1972.

 The  Naval  Ceremonial,  Conditions
 of  Service  and  Miscellaneous  (Fourth
 Amendment)  Regulations,  1972,
 published  in  Notification  No.  s  R.
 O.  222  in  Gazette  of  India  dated
 the  2  August,  1972.  [Placed
 in  Library.  See  No.  LT—3494/72]

 (2)

 NOTIFICATIONS  UNDER  Customs  ACT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  I  begtolay  on  the  Table  a
 copy  each  of  the  following  Notifications  (Hind)
 and  Foglsh  versions}  under  section  59  of
 the  Customs  Act,  962

 qd)  G.S  R.440(E)  published  tn  Ga-
 zette  of  India  dated  the  24th  June,
 3972  together  with  an  explanatory
 memorandum.

 (2)  0  S.R.  931  published  in  Gazette  of
 India  dated  the  Sth  August,  972
 together  with  an  explanatory  memo-
 randum  [Placedin  Library,  See
 No,  LT-~-3495/72]

 NOTIFICATIONS  UNDER  MONOPOLIES
 AND  RESTRICTIVE  TRADE  PRAC-

 TICFS  ACT  \

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  COMPANY  AFFAIRS
 (SHRI  BEDABRATA  BARUA)  :  I  beg  to
 lay  on  the  Table  a  copy  of  the  Monopolies
 and  Restrictive  Trade  Practices  (Third  Amend.
 ment)  Rules  972  (Hindi  and  English  versious)
 published  in  Notification  No,  G,  $,R.  32l
 (8)  in  Gazette  of  India  dated  the  22nd  June,
 1972,  under  sub-section  (3)  of  section  67  of
 the  Monopolies  and  Restrictive  Trade  Practices
 Act,  1969,  [Placed  in  Library,  See  No

 LT—-3496/72]
 Terman  enetitine

 12,87  brs,

 MESGAGES  FROM  RAJYA  SABHA

 SEORETARY  :  1-1  I  have  to  report
 the

 pia  greg
 the  Sec-

 LL

 BHADRA  3,  1394  (SAKA)  Assent  to  Bills  pio

 (i)  “In  accordance  with  the  provisions  of
 rule  ३27  of  the  Rulas  of  Provédure
 atid  Conduct  of  Business  in  the  Sajya
 Sabha,  J  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajys  Sabha,
 at  its  sitting  held  on  the  22nd
 August,  1972,  passed,  in  accordance
 with  the  provisions  of  article  368  of
 the  Conatitution  of  India,  without  any
 amendment,  the  Constitution  (This.
 tieth  Amendment)  Bill,  1972,  which
 was  passed  by  the  Lok  Sabha  at  ite
 sitting  held  on  the  i7th  Augest,
 1972."

 “In  accordance  with  the  provisions
 of  sub-rule  (6)  of  rule  166  of  the
 Rules  of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,  I  am
 directed  to  return  herewith  the  Taxa-
 tion  Laws  (Amendment)  Bill,  1972,
 which  was  passed  by  the  Lok  Sabha
 at  its  sittmg  held  on  the  18th.  August,
 1972,  and  transmitted  to  the  Rajya
 Sabha  for  its  recommendations  and
 to  state  that  this  House  has  no  recom-
 mendations  to  make  to  the  Lok
 Sabha  in  regard  to  the  said  Bill.”’

 (u)

 (ni)  “In  accordance  with  the  provisions
 of  rule  27  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in  the
 Rajya  Sabha,  I  am  directed  to  inform
 the  Lok  Sabha  that  the  Rajya  Sabha,

 .  at  ats  sitting  held  on  the  23rd  August,
 1972,  agreed  without  any  amendment
 to  the  Panjab  New  Capital  (Peri-
 phery)  Control  (Chandigarh  Amend-
 ment)  Bill,  1972,  which  was  passed
 by  the  Lok  Sabha  at  its  sitting  held
 on  the  28th  August,  3972",

 12,59  bre.

 ASSENT  TO  BILLS

 SECRETARY:  tf  also  lay  on  the  Table
 following  2  Bills  passed  by  the  Houses  of
 Paslianient  during  the  curredt  session  and
 assented  to  sifce  a  report  wae  last  made  to
 the  House  on  the  3lst  July,  1972  :—

 rey  The  Supceme  Court  omeprment  od
 Criminal  =  Appetlate  Jatisdiotion)

 ९)  >  Aroenttinest  BIE  SIFZ  |



 95  Antiquities  and

 {Secretary}
 Q)  The  Indian  Telegraph  (Amendment)
 Bill,  1972.

 ant  ee  te

 COMMITTEE  ON  ABSENCE  OF
 MEMBERS  FROM  THE  SITT-

 INGS  OF  THE  HOUSE

 SrvENTu  REPORT

 SHRI  8.  0.  SAMANTA  (TAMLUK)  :  I
 beg  to  present  the  Seventh  Report  of  the
 Committee  on  Absence  of  Members  from  the
 Sittings  of  the  House,

 ee  ese

 43  brs.
 ANTIQUITIES  AND  ART  TREA-

 SURES  BILL—Contd.

 MR.  SPEAKER:  The  House  will  take
 up  further  consideration  of  the  following
 motion  moved  by  Prof.  S.  Nurual  Hasan  on
 the  23rd  August,  1972,  namely  :—

 **That  the  Bill  to  regulate  the  export  trade
 in  antiquities  and  art  treasures,  to  provide
 for  the  prevention  of  smuggling  of,  and
 fraudulent  dealings  in,  antiquities,  to  pro-
 vide  for  the  compulsory  acquisition  of
 antiquities  and  art  treasures  for  preserva-
 tion  in  public  places  and  to  provide  for
 certain  other  matters  connected  therewith
 or  incidental  or  ancillary  thereto,  be  taken
 into  consideration”.

 Shri  Rudra  Pratap  Singh  may  now  continue
 his  speech.

 श्री  चंद्र  प्रताप  सिंह  (बाराबंकी)  :  मान्यवर,

 मैं  पुरावशेष  तथा  बहुमूल्य  कलाकृति  विधेयक,

 972  पर  अपने  विचार  प्रकट  कर  रहा  था।

 आमना,

 समय  की  घिसा  पर  मधुर  चित्र  कितने,

 किसी  ते  बताये,  किसी  ने  मिटाये  1

 भारत  का  इतिहास इस  बात  का  साक्षी है
 द...  भारत  पर  कुछ  आफंमंशकारियों  ने

 भारत  को

 सांस्कृतिक  घपरशेहर,  जौ  हमारे  पुरावशेष  बौर

 AUGUST  25,  972  Art  Treasures  Bill  96

 बहुमूल्य  कलाकृति  के  रूप  में  ये,  उन्हें  नष्ट  किया

 है  तथा  उन्हें  लूटा  है साथ  हो  साथ  धन,
 माननीय  सदन  इस  बात  से  भी  सहमत  है  कि

 कुछ  विदेशी  शासकों  ने  भी  देश  की  जो  सांस्कृतिक

 धरोहर  थी,  उसको  लूटा  है  ओर  उनकी  चोरी

 की  है।  स्वतन्त्रता  के  पश्चात्  भी  देश  में  कुछ
 ऐसे  राष्ट्र  विरोधी  तत्व  हैं,  कुछ  ऐसे  पूंजीपति
 लोग  हैं  जो  आज  भी  उसी  प्रकार  का  आचरण

 कर  रहे  हैं।  वे  अब  भी  या  तो  सार्वजनिक  स्थानों

 से  हमारी  बहुमूल्य  वस्तुओं  और  कलाकृतियों  की

 थोरी  कर  छेते  हैं  अथवा  उनको  सस्ते  मूल्यों  पर

 खरीदते  हैं  और  उसके  पश्चात्  वे  विदेशियों  के

 हाथ  में  उनकी  बिक्री  करते  हैया  उन्हें  उपहार
 के  रूप  में  देते  हैं  i  यह  स्थिति  बहुत  गम्भीर  है  1

 इसके  साथ-साथ  कभी-कभी  देश  के  बड़े  पूँजीपति  उन

 तमाम  बहुमुल्य  कलाकृतियों  को,  पुरावशेषों  को

 अपने  प्रासादों  में  अपनी  अट्टालिकाओं  में  अपने

 वैभव  का  प्रदर्शन  करने  के  लिए  उपयोग  करते

 है  और  उसके  द्वारा  अपनी  वासना  की  तृप्ति  और

 पिपासा  की  पूति  करते  हैं।  ऐसी  स्थिति  में

 आवश्यक  है  कि  देश  के  पुरावशेष  और  बहुमूल्य

 कलाकृतियां  जो  निजी  क्षेत्र  में  ह ैउनको  सरकारी

 क्षेत्र  में  ल ेआया  जाये।  कला  देवी  का  मन्दिर

 सभी  के  लिए  खुला  होना  चाहिए  केवल  पूँजी-
 पतियों  के  लिए  ही  नहीं  क्र्ला  बहुजन  हिताय,

 बहुजन  सुखाय  होनी  चाहिए,  स्वास्त:सुखाय  नहीं

 हानि  चाहिए।  देश  के  पुरावशेष  और  बहुमूल्य

 कलाकृतियां  हमारे  राष्ट्र  की  सम्पत्ति  हैं,  ये  किसी

 व्यक्ति  की  सम्पत्ति  नहीं  रह  सकती  हैं।  मैं  अपने  दल

 की  नेता,  राष्ट्र  की  प्रिय  नेता  श्रीमती  इन्दिरा  गाँधी

 को  शौर  अपने  शिक्षा  मंत्रालय  को  दस  बात  के  लिए

 बधाई  देता  चाहता  हे  कि  जो  हमारी  संस्कृति  की

 धरोहर  है  उनकी  किस  प्रकार  से  रक्षा  की  जाये,

 किस  प्रकार  से  हमारे  देश  की  संस्कृति  का  औरत

 और  गरिमा  स्थापित  रह  सके  इसके  लिए  एक

 बहुत  महत्वपूर्ण  विधेयक  बहुत  ही  गम्भीरतापूर्वक

 चिन्तन,  मनन  और  अध्ययन  करने  के  पश्चात्  इस

 माननीय  सदन  के  समक्ष  वस्तुत  किया  है।  हस

 चाहते  हैं  कि  इंस  देश  की  संस्कृति  की  रक्षा  हो  1

 दस  मान तीस  सदन  के  माननीय  संवाद,  चाहे  इस

 पक्ष  में  बैठने  गाले  हों.  अगवा  उस  पक्ष  में  जोड़ने


